
13.05 hrs.

ELECTION TO COMMITTEE 

Cent r a l  Sil k  Boar d

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS 
(SHRI s. D. PATIL): On behalf of 
Kumari Abha Maiti, I beg to move the 
following:

“That in pursuance of clause (c) 
of sub-section (3) of section 4 of the 
Central Silk Board Act 1948, read 
wi<h Rules 4 and 5 of the Central 
Silk Board Rules. 1955, the members 
of this House do proceed to elect in 
such manner as the Speaker may 
direct, one member from among 
themselves to be a member of the 
Central Silk Board vice Kumari 
Abha Maiti resigned.” . ...

MR. SPEAKER: The House stands 
adjourned till 14.05 hours.
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13.06 hrs.

The Lok Sabha adjourned for lunch 
till five minutes past Fourteen of the 
Clock.

The Lok Sabha re-assembled niter 
Lunch a I eight minutes past fourteen 
of the Clock.

[ivIh. Deputy-Splaker m the Chair] 

ELECTION TO COMMITTEE—Con id.

Ce n t r a l  Si l k  Bo ar d

MR. DEPUTY SPEAKER: I will put 
Mr. Sonu Singh Patil's motion to vote. 
The question is:

“That in pursuance of clause (c) 
of sub section (3) of section 4 of the 
Central Silk Board Act, 1948 read 
with Rules 4 and 5 of the Central 
Silk Board Jlules, 1955 the members 
of this House do proceed to elect, in 
such manner as the Speaker may 
direct one member from among 
themselves to be a member of the

Central Silk Board vice Kumari 
Abha Maiti resigned.”

The motion was adopted.

1899 (SAKA ) Matters Under 25 &
Rule 377

14.09 hrs.

MATTERS UNDER RULE 377

(i) K a la-A zar Epidemic in certain  
D is tr ic ts  o f  B ihar

MR. DEPUTY SPEAKER: Mr.
Vinayak Prasad Yadav.

SHRI H. L. PATWARY (Mangaldoi): 
Mr. Deputy Speaker, Sir, on a point of 
order. . . .

MR. DEPUTY SPEAKER: This is. 
not the way. I am sorry. You have 
to be in your seat. What is the- 
matter? You cannot just come forward 
and say like that. . . .

Shri Vinayak Prasad Yadav.
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( i i )  R e s t o r a t io n  o f  t h e  m in is t r y

CHARACTER OF ALIGARH MUSLIM UNI-
VERSITY

SHRI G. M. BANATWALLA (Pon. 
nani): I rise to make a lew submis-
sions under Rule 377.

The Aligarh Muslim University is a 
great monument of the culture of the 
Muslims of India and was created, 
endowed, raised and nourished by the 
labour and the great sacrifices of the 
Muslim of India. This University is 
a Muslim minority institution 
established and administered by the 
Muslims. Ever since the University 
has been deprived of its rightful plea 
to the minority character there has 
been a growing and righteous indigna-
tion and a persistent demand for the 
restoration of its minority character.

lh e  Aligarh Muslim University 
Amendment Act of 1972 brought 
about several obnoxious provisions 
and as a result there was a growing 
resentment against this amendment 
everywhere throughout the country. 
There were agitations, there were ar-
rests and there were even Police fir-
ings.

Now, the Janata Party formed gov-
ernment at the Centre in the wake 
of great hopes and expectations that 
this minority character of the univer-
sity would be restored; but it is with 
a sad heart that I have to submit that 
all these hopes have been belied. 
Nearly 8-9 months have passed and 
no measures have been taken in that 
regard. Therefore, there is not only 
a great resentment and restlessness 
among the people but there is also an 
imminent threat of agitation. At this 
juncture, I must make this strong 
submission both to the House and 
the government that it is absolutely 
necessary that immediate measures 
should be taken to restore this mino-
rity character of the Aligarh Muslim 
University, to repeal the obnoxious 
provisions of the Amendment Act of 
1972, to implement the recommenda-
tions of the Beg Committee and the 
Khusro Committee and to see to it 
that necessary protection under Arti-
cles 29 and 30 are made available to 
this University also. It is also neces-
sary that the university and various 
other section should be taken into 
confidence about the measure. I hope 
that this matter will receive serious 
attention at the hands of the Gov-
ernment. We at least expect of this 
Government to make a categorical and 
an equivocal statement with res-
pect to its intentions about the res-
toration of the minority character in 
order to satisfy the disturbed feel-
ing and the minds of the minorities. 
We hope that necessary steps will be 
taken and that an immediate announ-
cement will be made by the Govern-
ment.

(iii) P re feren ce  in Em poyment to  
THE PEOPLE o f  CHHATISGARH AREA BY
H in d u s t a n  St e e l  Co n s t r u c t io n  

Co m p a n y  L t d .
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